FORM A
nden . PUBLIC ANNOUNCEMENT
er Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolutio
Process for Corporate Persons) Regulations, 2016) "

FO
R THE ATTENTION OF THE CREDITORS OF HN REACON PRIVATE LIMITED

Notice is hereby given that the
corporate insolvency resolution proce
received on 03/ 10/2023).

ACON PRIVATE

The creditors of HN RE
resolution profes

18/10/2023 to the interim

The financial creditors shall submi
with proof in person, by post or by
A financial creditor belongingtoac
from among the three insolvency pro
[specify class] in Form CA.

Submission of false or mislea

electronic means.
lass, as listed again

ding proofs of claim sh

05/10/2023

Date :
New Delhi

Place :

ss of the HN REACON PRIVATE LIMITED on

LIMITED, are hereby
sional at the address men
t their claims with proof by electr
st the entry No. 12, shall indicat

fessionals listed against €

RELEVANT PARTICULAR
1. | Name of cor - de : L3
> Baleof i DOFH"L_ dLhI(‘W HN REACON PRIVATE LIMITED
5 il rcorporation of corporate debtor 13/02/2004
; Authority undcr' which corporate debtor is | RoC-Delhi
y incorporated / registered
. Corporate Identity N imi iabili
. . y No. / Limited Liability | U70101DI 4PTC
Identification No. of corporate Debtor g ARSI
5. | Address of the registered office inci
I $ and principal | H.N-106, I-FLOOR(NEAR GIR
office (if any o , I-FL JIRI RAJHOTEL) SARAI
MR @ 1}1\)of corporate Debtor_ KALE KHAN, NEW DELHI-110013 )
. solvency commencement date in respect ol | Date of Order is 20/09/2023
corporate debtor S d i
= S _ . _ (Scanned _copy of order received on 03/10/2023)
: S t atc of closure of insolvency | 17/03/2024
resolution process )
8. | Name a.nd registrqtion numbgr ot"the insolvency | PRASSAN NAVIN KUMAR SINHA
profcssgonal acting as interim resolution IBBI/IPA-002/1P-N01197/2021-2022/13971
professional
9. Addres_s and e-ma%l of the interim resolution | F-242B, Third Floor, Mangal Bazar, Laxmi Nagar, East Delhi-
profcsswn:al, as registered with the Board 110092 csprassan@gmail.com )
10. | Address and e-.mail to be used for | F-242B, Third Floor, Mangal Bazar, Laxmi Nagar, East Dethi-
correspondence with the interim resolution 110092. Email: hnreaconcirp@gmail.com
professional
11. | Last date for submission of claims 18/10/2023
12. | Classes of creditors, if any, under clause (b) of | Not ascertained
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | Not ascertained
act as Authorised Representative of creditors in
| aclass (Three names for each class)
14. | (a) Relevant Forms and Web link: mgps://www.ibbi.gwihp_mg/_cigw_ﬂm_a@
(b) Details of authorized representatives are Physical Address: As given in Column 10 above.
available: L__//————/
i National Company Law Tribunal, New Delhi Bench has ordered the commencement of 2
20/09/2023 (Scanned copy of order

called upon to submit their claims with proof on or before

tioned against entry No. 10.

onic means only. All other creditors may submit the claims

zed representative

e its choice of authori
ative of the class

ntry No.13 to act as authorized represent

all attract penalties.

3 1 2 1 b} Cveg) 5
Name and Signature of Interim Resolution Professional

Wﬂ’v W
IN KUMAR SINHA

1 Professional
197/2021 22022/13971

PRASSAN NAV
Interim Resolutiot

IBBI/ll’/\-()()Z/l!’-N() 1

CX Scanned with OKEN Scanner



WWW.FINANCIALEXPRESS.COM THURSDAY, OCTOBER 5, 2023

FINANCIAL EXPRESS

G 2 NORTHERN RAILWAY P l? . Regd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001, - £ LA _
o OPEN E-TENDER NOTICE LN @ N0 Housing | eh: o11-23357171, 23357172, 23705414, Website : www.pnbhousing.com @ Chola ggirnl;‘;raéﬁ e Stoia et C 54 & 33, ZLper B T vt Ka fncusirial Ftale, |

The Sr, Divisional Englneer-lll, Morthesn Rallway, Delki Division invites E-Tender far = Eriter ot better i 4 B Y 4 ' ’ at

e iR, RRRE R SrETTrEsGaErry POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) PR Road, Karol Bagh, New Delhi - 110 005.

1[Name of work : Reparimprovement 1o drainage & sewer-ine of creulating area, BRANCH OFFICE:- Shop Mo. 301 & 302 Laxmi Chambers 69, Rajpur Road, Dehradun - 248001
Running Fioom & GRP Transit at Dedhi Station and Repair to flooring. Boundary Wheraas 1he undersigned baing the Authorised Officer of the PNE Housing Finance Ltd. under the Securitisation and Reconstruciion of
wall, pipe line & miscellaneous work al Ranney well & maintenance of pipe ling from Financial Assels & in compliance of Rule B{1) of Enforcament of Securily Intarest Act, 2002, and in axercise of pawars conferred under . . T . .
ranney well 1o Dethi Main Sin. In the section of SSEADLI Stn. under ADENDL gaction 13(12) read with Rule 3 of the Security interest (Enforcement) Rules 2002, issued demand nofice/s on the date manfonad against each You, the under mantioned Bormower | Morbgagor is hereby informed that the company has initiated procesdings against youw under

; T : - 7 e acoount calling upan the ras pactive borrowar's o repay fie amounl as manboned against each acoount within 60 days from the date of noticai sy date of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and that the Motice under

2 |Approx. cosl of work : Rs. 1,86,96,376.21/- (Rupees One Crare Exghty Six Lakh Minely ; o g

Six Thousand Three Hundrad and Seventy Six Rupees and Twenty one paise only) receiptof the said natica's, 13 (2) of the Act sent to you by Registered Post Ack. Due for Borrower/s has been retumed undelivered, Hence, you are hereby
- . . yepeds The borrower's having failed to repay the amaunt, notica is hereby given o the borower's and fhe pubic in general that tha undersigned has fakan cabed upon to take notice and pay the outstanding loan amaount mentionsd against the said account with inberest accruing e

3 |[Earnest Money to be deposited ; Rs. 2435000 (Two Lakh Forly Three
Tinssnd Eive Hixidreil Rupess) - e possession of the properyies descrbed herein below in exercise powers confermad on himer under Saction 13(4) of the said Act read with Fule 8 of from within 60 days from the date of this publication, failing which the company will proceed against you by exercising its right

ko the said Aukss anthe dales mentioned sgamst each account under Sub-5ec (4} of Section 13 of the Act by enforcing the beliow mentioned secunty to realize its dues with interests and costs, It

4 |Cost of tender document : Rs, 0.00/- - - - The barrawer's in paricular and the public in general is hareby caulioned nat ta daal with the propartyies and any daaling with the properdyies will be Is needles to mention that this notlce s addressad to you without prejudics to any ather remedy avallable to the company,

5 |Date & Time of submission of tender bid and opening of tender : 27 10 2023 sLinject t the charge of PNB Housing Finance Ld., for the amount gnd interest theraon ag per loan agreement. The bormowers’ attention is invited to

_|atis00Hes. || | provisiensof Sub-section (3) of Section13of the Act, in respect of time available, to redeem the secured assets. Name and Address Date of Demand Description of the

6 |Website particulars where complete detalls of tender documents can be g Loan Name of the Date of Ao Date of Description of the of the Applicant/s Loan Amount |Motice E'ﬁtr:;nt proparty/ Secured Assat
S8EN | WwWw.ireps.gov.in Mo.| Account |BorrowerCo-Borrower, Demand Outstanding Passesslon Property Mosigaged

T |Allocation ; 04-500-32 Ha. IGuaranior Hotica Taken Loan Account No. XOHEEDLOODD1426629 Rs. 27.09.2023 All That Piece And Parcel OF The

» The lenderer!s must be registered on the Indian Rallway E-Procurement systern | |1 | HOWDEHO |Mr. Suraj Kumar | 02-09-2021| Rs, 23,82,413.43 (Rupees Twenty |20-09-2023 | Piot No 87, Khasra No 63052, Seuated A and XOHEDET00001696435 50,00,000/- | Rs.96,45,564/- |Property Bearing Second Floor,
(IREFS) site i.e. www._ireps.gov.in for participating in the e-tender system. 519889455 | (Barmawer) & Three Lakhs Eighty Two Thousand | (Physical) | Kassun Enclave, Measuring Area 700 Sg.ft, 1. P!‘dHF‘ Kumar (Rupees Minety Six| Property No. 4165 Measuring 128.33

+  For all terms and condibons please refer lender documeant, B.O. Mirs. Sudha Davi Fowr Huredred Thifeen and Forty _Gﬁm e o i g o S g e 2. Pinky Sharma Lakh Forty Frve So.yds Haln F|:|:.IE|I:||. Situaked At .F'.aharl

+  No manual offers are acceptable. DEHRADUM | [Co-Borrowet) Three Paiss Only) as on 021082021 Urtsruhiqunl;-pzimlnﬁ?_.ﬂnungedH:FjﬁFPEIN:ga.&ﬁe‘ 3. M/s Raj Enterprisas : : Thousand Five Cheera, Delh. -110005, Which Is

* Cost of tender document and Eamest money will be acceplable thraugh net Mea=iring 20 Ft, West: 20 Ft Wide Ricad, Side Measuring 20 Fr, North: Piot No %, Side Measuring 35 F1, South: Piot o 86 Side Measuring 35 Ff ALLARE . T M o P ) Hondoe Bnd sty IBANIe A0 LOHED - Eatie bl
banking or paymant gatewsy anly - 3 . Sadar Bazar, New Delhi — 110006 Four Only) as on |Ahiran, West — Property OF Devki

Mo 128-W280le Tender Notice/NIT/ST/2023-24/W-3 Dated:- 03102023  3068/23 PLAEE:" DEHHA.DUHI AUTHUHEED 'DFFH:EH, BAlso ﬂt.:' Flok N'L'li?il. J'EIU‘EI";. Sec- 1.- Bawana 25.009. 2023 D‘E'-l'l. Marth FT‘DFIEI'I.'!.I' Mo, "-'Ii?‘l:l.

SERVING CUSTOMERS WITH A SMILE DATE :- 04-10-2023 PNB HOUSING FINANCE LTD. Industrial Area New Delhi — 110040 South - Property No. 4163 And 4168
Loan Account No. XOHEEDLODDO1958133 Rs. 27.08.2023 Entire First Floor withoul rooffterrace
NOTICE OF LOSS OF SHARES OF and XOHEEDLOOOO1958136 ) 14,00,000/- |Rs,20,99,550/- |rights, having ts area 57 Sq.Yds belng
ESCORTS KUBOTA LIMITED LLNTS SADN Elen & K s i [Ecs o6 S ety Sewiy
Regd. Off. 15/5 Mathura Road, Faridabad - 121 003 A B et bl Ltk WL, B =E e UL ON] SO DN 2 B L
i : : o 2. DHYAN KAUR Thousand Five Khasra No. 17/11 (Rectified as

Hﬂtu:e_ |3|theb1,f géveg 1h€.¢t:| the fﬂllr:rwlngdshare ceﬁﬁn?ja’res_, have beg;_n repﬂrtedl_as 3. DIDAR SINGH GILL Hundred and Fifty [17/19), situated in t[hE R

bostimisplaced and the Company inlends lo issue duplicate cedificates in lieu o, 4. JARNAIL SINGH CHOPRA Onky) as on revenue estate of Village Khyala,

thereof, in due course. P INDIAN MELE Eﬁﬁ Eﬂﬂﬂs BANK gﬁnnJ:SnT:TEnT,r ﬁgﬁg;:?ﬂ::;‘ﬂﬁﬁ] 25.09.2023 Colory known as Vishnu Garden Extn,
i clak ' i z ot e co Mo.5, Mew Delhi — 110018 and
ég};np:;a??g’mgnﬂt;?:t;i:jd&%crg i?ﬂﬁ?g'g;::ﬁ::f”ﬂ lodge such claim with the 14-15, Farm Bhawan, Nehru Place, New Delhi-110019 Email: iob0543@iob.in All Above At: B-5/5, Vishnu Garden, Khyala Tilak Nagar Bazar, Rani Bagh Defhi-110018 |bounded as mentioned below and
: 7 : Also At:- 1197, Sachd Market Shop No.11 M Drethi - 110034 i i
T e O T (T T T DEMAND NOTICE Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets = ( FRRARAL R eI T 5 M, ok - EAEY EEmTOn gyt ke A AR
Holder No (Rs.10 Iface value) Nas. No.{s) and Enforcement of Security Interest Act 2002 (SARFAESI Act) read with Rule 3(1) of the Eﬂ[rdr_hc'._e, pf'ls*._:agr& arwd shairs, .?!Iuﬂ_g with Lh-:-_pn::-::-artrunatc- Eh.j_r:‘; ol lhE_Fr-EEI'u:Hd_ land undermeath and all fitkings and fxbures of
. L Security Interest (Enforcement) Rules, 2002 (Rules) Ei'ertru:_trg.r. sanitary and water with its conmections.  Easkt = Remaining portion of said properky, West = Road, North = Property Mo, B-
Joseph Benedict  [ESCO116836 25 S0108813 23040384- ’ _ &, South — Property No, B-4

Martin {Deceased) 29040408 1. Whereas the undersigned being the Authorised Officer of Indsan Overseas Bank under SARFAES| Act and in exsrcise of powers =
ion 1 i i i ; i BEi Loan Account Mo, XOHEDHEQDDD1Z5621 . 27.059. 2023 Entire Growund Floor (withowt Terraoe-

Joseph Benedict |ESCO116836 75 a0108814 23040405- conferred ll.lnn:ler EEE1II:II'II 13{12) reau:! with Rule 3, issued I:_Iemand Motice under Se-:ttnn_Hn:E‘. of the ?EII:I Act, caling upon the st i 2, 71,11,467/- |Re.2.76,44,122/ mﬂf’ Fti-;hbj o fF;[r'LﬂpEFbFU E-;;Ting

Martin (Deceased) 2040433 Bomrowarsl mmgagp:s.gpararl:nrs listed hereunder [hmgmaft&:‘ referred fo as _thﬂ said Borrowears”), to repay the amounts XOHEDHEDD001142898) & I:Fl.urliu.-:f's 11:'-'-;:: No.17 Situated In Block 10

Joseph Benedict |ESCO116835 25 90108815 | 23040434 TRATIEMACE s ohce; i °HIRN A 8 b 0f IHOB P FNOINGR S POt CHARRM gRVEN el 1. LATE RENU SHARMA (REP BY ALL Crore Seventy Six |Constructed On Plece Of Land

Martin (Deceased) 9040458 2, The said Nobices have been relurned undelvered by the courier [ postal authorities have not been duly acknowledged by the SURVIVING LEGAL HEIRS) Lakh Forty Four  |Measuring 275 Sq.yds Approx Or

. ” — ; -~ . bomowersimorigagors/guarantors. Hence the Bank by way of abundant caution is effecting this publication of the demand nofice, 2. Raj Kumar Sharma Thousand One Whatsoever Is More Or Less In The

JDEE.'.DHI Banedict |ESCO116836 25 0108816 23040459- The undersigned has, therefore, caused these Nofices to be pasted on the premises of the last known addresses of the said 3. Prateek Sharma Hundred and Boundaries Elh.:?'refd At Shakti Nagar,

Martin {Deceased) - 23040453 Borrowersimortgagors/ guarantors as per the said Act. Copies of the said Notices are available with the undersigned and the said ;-I H{:f“”l'“ Ti:d*ﬁf_:;tp“ﬂ;rﬂ lThl'l;“ﬂh Twenty Two Only) Eﬁﬂgr'}llgfg w Q‘;g;nliﬂﬂ;’dlﬂmﬁ;-ﬁ

JIJE-E-' h E'E-'I'IEdllj. il : | i ' e . i o i 5 FI‘CI-'II'IE s ] orsfPartners ds an -'I ; o ¥ - 3

s rt_li'n tslalhl) ESCO116836 2 S0106817 28290384 Borowers! morigagors iquarantors, may, if they so desire, collect the sakd copies from the undersigned on any warking day during All Above At: H.No.7, 2nd Floor. Block -B, Shaktl 25.09.2023 Road 157 Wide . North - Road 15%t

artin EGEEI ] | 29250408 normal office hours. MNagar, New Delhi - 110052 Wide, South — Other's Property Mo,

JI:IS-E_l:Il'I Benedict |ESCO116835 29 0108618 2H280405- 3. Against the above background, Motice is hereby given, once again, to said Bomowers! morigagors! guarantors fo pay to Indian Also At:- 171094, Baba Bazar, Kashmiri Gate, Chandni Chowk, Delihl — 110006 10/16

Martin {Deceased) o . 29290433 Ovarseas Bank, within 60 days from the date of publication of this Notice, the amounts indicated/payable as given balow under the Also At:- Kh.No.231, GT Karnal Road, New Delhi - 110036

Joseph Benedict |ESCO116835 78 90108819 29200434- loan & other documents. As securily for due repayment of the loan, the following assels have been morlgagad to Indian Overssas Also At:- Property No.17/10, Shakti Nagar, Mew Dedhi - 110052

Martin {Deceased) 29290458 Bank by the respective paries as below Date : 05/10,2023 Place DELHI/NCR Authorised Officer : Cholamandalam Investment And Finance Company Limited

Joseph Benedict |ESC0116835 25 90108820 |  £8250459- SNo.| Mame of the Borrowers! | Total Outstanding Description of Secured Assets Date of

Martin (Deceased) 253230483 Mortgagors! Guarantors with | as on 12.09.2023 Demand

Date: 03.10.2023 Scll- address Notice

Place: Delhi Sunil Anthony Prabhu 1 |M/s Diamond Print N Pack Pvt | Rs. 5,14,03.046.69 | 1) Enbre Stock & Book Debls 13.09.2023

Litd. (Rupees Five Crore | 2) Plant & Machinery lying at following addresses: STRUCTURED ASSETS GROUP, PLOT I-14,
e Plot Mo.-8,1st Floor, Pocket - K,| Fourtaen Lacs  [a) PiotNo.-8,1st Floor, Pocket — K, Bawana Industria w AXIS BANK LTD. rtower 4, 4th FLOOR, SECTOR 128, NOIDA (U.P.)-201304
PUBLIC ANNOUNCEMENT Bawana Industrial Area, DSIDC| Three Thousand | 4raa DSIDG City, New Delhi-110039 E-AUCTION SALE NOTICE
Lin tign 6 of tha C¥ rptcy o af Indl; i i i I : ; ; . SER e - }
e j.f'f—'n.,':-ﬂ.! S016) E'iff- New Delhi-110039 Fgﬁlsﬁ.:”%ﬁ'?ﬁ b) Office Agdress: Plot No: D-1& 2, Sec D-1, Tronica Whereas, the Authorized Officar of Axis Bank Limited (hereinafier refared to s “the Bank”) under the  Securitisation and Reconstruction of
FOR THE ATTENTION OF THE CREDITORS OF Ciffice Address: Plot Ne: D-1& 2 Iy Mine Unly) City. Industrial Area, Uttar Pradesh-201102 Financial Assets and Enforcement of Security Inferest Act, 2002 (herainafter referrad to as *SARFAES] Act”) and in exartise of powers confemrad
HN REACON PRIVATE LIMITED Sec D-1, Tronica City, Industrial 3) Commercial Vehicle i.e. Eicher Pro 1059 E undar seclion 13 (12) raad with rule 3 of the Security Inferast (Enforcemant] Rulas, 2002 imseed 4 Demand nolica raspectivelyunder Sackion 1312} o
Area, Uttar Pradesh-201102 CBC CNG having Regi l:r. t-'nn N 2 DLALACZIT4 the SARFAES! Act calling upen the below-meantionad Borowers | Guarantar (s) / Mortgagoes [s) o regay the amount menfioned in the said

S RELEVANT PARTICULARS ) ettt B ol T raspective notice being the amaount due together with further interast thereon al the contractual rate plus all costs, charges and incidental expenses

1. |Name of comparate gebtor HN REACON PRIVATE LIMITED owned in the name of M'S Diamond Print N Pack et 1ill the date of payment within 60 days from the date of the said nosice.

2. | Dente of incomaoration of corparate (13072004 Pyt Ltd The Bormewers [ Guaranbar (s} Morfgagors (5] hawving failed o rapay the blove-mentionad amount within the spacilied period, the autharized officer
et ) 4) Flat No. - 6BA, Block - AD, Pitampura, Delhi- al tha bank has laken physical pessassian of he securad proparylassel mantionad belowin exencse of pavwears conlarred urdar sactan 13 (4] ol

3. |uthorty Lnder which comporate debtor | RoG-Delhi 110034 .:i..,;neﬂ b : Mre. Uma ;'gan win Rlam L al thr SARFAES] Act read with Sacurily Inlerest (Enforcemment) Rubes, 2002, which are proposed 1o be soid by way of a-auclion an "5 s Whese Is
& inconoratied | regalned ) ) 3, o R Basis’, “As Is What Is Basis®, “Whatever Thene ks Basis™ and “No Recourse Basis” for realization of Bank's dues under Rules 8 and 9 of Security

4. | Comorate Identiy Mo, / Limited Lisbiity | UTO001DL2004PTC1 24645 Gupla (Guaranior / Morlgagor) admeasunng 70 Sq Interast (Enforcement) Rules, 2002 by inviting tenders/bids as per below Auction schedule,

__[ideniificalion No. of corporite debler | : : NS Name of the Borrower! Date of Description of Reserve Date & Time

R ACNEYS-CF o PEgicened O oy ELhbEE FLOGERHIE A O VY DCTEL) SN Boundaries of the Property. Guarantor{s)l Mortgagor(s) | Demand Ketice property Secured Debis Price of E-Auction
princsdl office (F argh of crponals FALE BHaM, MEW DELH110013 East: Flat Moo 68 West: Road. Norh- Boad. South:
dfietshor me '“I?ﬁ. ' ' ' g {{A} 1. Shiel Autos (Borrower) 4.{ 23.10.2019 |1.Property located at 173 |Rs. 4,70,44,415.92) For LOT1 [27.10.2023,

& [sohency commenoerment date in [ Diasher of Cvrder & 20005 2023 1 - Jrnenily ! Prakash Enclave, Bye Passl andalso |NMA no. 311, Ward No. 7,|(Rupees Four Crorel Property: between

| respect of comorte debior |iScanned copy of onder received an 03/10/2023) 2 | Sanjay Aggarwal Silania ****Flal No: -5, 2nd Floor, Piol no-44, Seclor-08, Road, Agra-282002, 2. “ﬂ!""l published in{Pratappura, AgralSevenly Lacs Forty Rs. 11:30 am

7. | Estimaned date of closure of insolvency | 17,03/2024 (Director/Guarantori Vasundhra Apartment, Rohini, New Delhi-110085 Rattan [Partner, Morlgagorand| * . |admeasuring area 187 28 Sq|Four Thousand Fourla 47,00,000/- to
resobionprooess | Mortgagor) owned in the name of Sanjay Agarwal Silania Guarantor) 93, Ellors Enclave, ngwupgpgrg_IMtl' Standing in the name of Hundred and Fifteen 12:30 pm

5, [Wame and registration number of the | PRASSAN NAVIN KURAR SINHA B2 Aoy Dayal Bagh, Agra-282005, 3.0"~ Sarita Rattan wio Shri Rajiv[And Pasa Ninety Two For LOT -1
msohvency professional acting as IEELTPA-DOE/ PN 167/ 20212022/ 13071 Flat No: 5-5, 2nd Floor, Plot no- admeasuring 96,40 Sq. Mirs Sanjeev Rattan (Partner| NaMel fo o is Doy Ratian [Only), less credits, if) i =
iterim resclution professional 44, Sector-0%, Vasundra Boundaries of the Proparty Mortgagor & Guarantor) 505, Business wlo Shi Sangev Rattan anybeng the amount iz :

0. |Address and e-mail of the imerm | F-242B, Third Fioor, Mangal Bazar, Lawmi Nagar, Apariment, Rohini, New Dealkhi- East: Open, Wesl: Entry, Morth: Open, South: Opan Kaveri "-.?rl'l:-“Er!-E- Kaiash Vihar, Stand;nj (LOT-1) Boundaries of the due as o ﬂI].'.’:'Ei-.EI.?‘IQ gy l.lﬂl.'l-."a
R e p——— | East Dahi 110092 csprassan@gmal.com 110085 ra-282005, 4. Sarita Rattan| {Hindi & Unit: East: praperty of Nirmal (thes includes apphed 4,70,
ey - (Mortgagor & Guarantor) §3.) g o) o 1R E55E REREEH D BEE Kinterest l 31.05.2019)

10| Address and e-mall to ba used for | F-2028, Thina Flocr, Mangal Bazar, Lami Naga, i |Rajat Goel (Director/ Ellora Enclave, Dayal Bagh o<y 5n4q pmpgrh.' NorthProperty of |10Nd with entire further
|camespandence with the interim Eret DehH110092. Eral hreeacondm@gmal.com Guarantor] Aore-282005, 6. Dolly Rattan) ™" Vishwanath Sinah. Soutn-|Erest and all cther
[resohation professionsl | B-18,15t Floor, Sal Apartment Photismpur & cuarmmar o sl Ml changes {hietsa I Ihe

11| Last dete for submision of CaIms [18/10/2023 Sec-13. Rohini-110085 Mirbhary Nagar, Agra-2 : date of payment

12 | Classas of credion, § s, undar Mok Becertained : - (B} 1. Shrived Automatives Private | 05,02,2020 [2. Plot of Land part of KhasralRs, 2,34,67,113.10 For LOT.2 |27.10.2023
cause (b) of subsection (64) of section 4 |Uma Rani (Mortgagor! Limited (Borrower) 4, Prakash No- 573M Khara No. 2015 atlRupees Two Crore] oo o0 | “Between
2 ancarsined by the inerm resolition Guarantor) E;ctl_:lju;e,zlig.ﬂle F'snis F.-:-a;l Agra- Mauza Dharera Tehsil Thirly One Lacs Sixly p ll;:l'ti' 12:30 pm
professioral | s 282002 2. Rajiv Rattan (Director, Etmadpur Distt Agra A .

T3] Mames of Insohency Professionals [ Mot ascertained Ly _Pﬂampura Hﬂ_ar i Mortgagor and Guarantor) 92 E-E'mEEEJ.IFrIiI'Ig 2000 Sq Hrn[r EE:%Z?.I?%?HEE: 3,25,00,000/- To
entified i act a8 Aulforised House, Fitampura, Delhi-110034 Elora Enclave, DayalBagh Agra- standing In the name of StilAnd Paisa Ten D;'Ilﬂ- 1:30 pm
Represantative |..'|"|:|E-:'ill.'.|'ﬁ-i|:|a‘: dless 5 | Suruchi Agamal (Director | EH.E"J 05, 3.5anjeav Rattan Rajiv Ratian & Shri Sanieev|jess credits o any (For LOT-2)

|{Thees réimess for each dlass) {__ i ) R Guarantor) (Director, Mortgagor & Guarantor) Rattan Slo Late Shn Ved|being the amount due EMD:

14 i) Redeart Fewrres ared | linke Bl Swween, Db o rybormey chomenoeds . 506, Kavar Greans, Kailash Vihar Rattan. {LOT-2) Boundaries of 30.06.2019 [ Rs.

I|:|'| |'_|¢|ui|; of ;-g_||'|-|::1-|..uvl1'j l‘t‘!'!’l,".“‘il'lll?‘.lli‘i'l‘!\i q%m ,‘.'uj-qu_%,ﬁ_lh, ﬁl_lr_:n Tl I:]i||_'|1|| ‘..r.:l ;\1|:1'_f.1_'\; FIE1 Nﬂ 5'5 El'llj F|l:'.':lr. F”:'t A!"”':l' ESEDDE 4- S-E-Tita a |..|'I"|||f EEIE»' :I_E -"j I:Ir Hmhm 35 o ! l' i 32,5“‘ mf‘
are analable of: no-dd, Seclor-08, Vasundra |Rattan|Morigagor & Guarantor) . £as. Land 0f WS includes applied o
! 4, ; -3 - Kumar Agarawal, West: Land|interest till 31.08.2010)

Motice is hereby given that tha hational Company Law Tribunal, Mew Delhi Bench has Apartmant, Rohini, New Delhi- 34, Ellora Enclave, Uy Bagh Shri Fooran Singh & Others, |alonn with entire

andered the commencemeant of a corporate insolvency resalution process of the HN 110085 Agra-282005,  5.Dally .Hal;lan North: NH-2 Rosd Agra h:.v h g : |

REACON PRIVATE LIMITED on 20,/09/2023 (Scanned copy of arder received on {Mortgagor & Guarantor) A-19 el e ol further interest and all

03,/10/2023), “****This is comman security for Housing Loan in joint name of Mr. Sanjay Agarwal Silania and Mrs. Suruchi Agarwal which is standard [Mithay Nagar, Agra-2B2007 .ﬂhF'UF- Qut o ra ”_"'h other charges thereon

The creditors of HN REACON PRIVATE LIMITED, are hereby called upon to submit their asondate. idhyalaya hagla Faramsukh, Ll the date of payment,
ims with g 0 of before . i regoduti he e ' :

gﬁﬂﬁ; ;Z:;ﬂ;da‘;?iﬁi.ﬂﬁﬁ?ﬂ tieinenm esolution professlonal st he “pavable with further interest 8t confractual rates/rests as agreed from the date mentioned above till date of payment EMD Remittance Demand Draft in the favour of ‘Axis Bank Ltd.' payable at Mnlﬁa.‘ﬂgra. 1o be submitted on or before

The financial creditors shall submit their claims with proof by electronic means anly. All 4, I the said borrowers! morlgagors [ guaraniors fail io make payment to Indian Overseas Bank as aforesaid, then Indian Overseas %5;;?1?;3;:“5&;‘;5 Eﬁhmj:jg] ?Jng?wzwﬁﬁdgs;ﬂﬁﬁg .?F;ﬁ%&gﬁgfgﬁf&nﬁ; T_Ltlg' I;!ﬁtll_.,;?n

other crieditors may submil the claims with prool in persan, by post or by electronic i i . ur £ 1ot irely ad i ks R 1A, RLE = 5 7

i ! EE‘;“‘ SR AER EE;'“”.TEW “f”'e'jam's."%’st‘z“"”"ﬁ[” ofthe SARFAES| Act and Rules enlirely athe risks, costs Plaza, Sanjay Place, Agra - 2E2002 [UF). Mob. Mo.: 8130891183/ 8879994525 o as may be mutually

A financial creditor belonging 1o & cless, as listed against the entry No_ 12, shall indicate A A0RSRINRNGES 0L Uhe 3610 PO SR QR A DI . ) . accaptable with prior discussion / parmission from the Authorised Offices.

its chodca of authorized representative from among the three insolvency professionals 5, Further, the attention of bormowers! mortgagors | guarantors is invited to provisions of Sub-section (B) of the Section 13 of the Act, in Date of Physical Possession for Publication Date of

:::'IIF?L;%:H;.[ FHE NS IC A MRSt aeib ) ;Especlﬂﬁflzme a'.raillal:ulem them lpmdeem1he ﬁecureq gase’.s. S = Both Proparties at LOT-1& LOT-2 512202 Physical Possession Notice 23122022

Submission of faise o misleading proefs of claim shall attract penalties. f:, L i CAOMTWER & INDE IRt B OANONS Y PEIL IS IR S hnle ) A0S WOMEL ARG (0 QRIOC B6AS, WrRR | | inapactian ot With pricr infimafion to the Authorised Ofiicer (Mob. No, +91-8130881183) Subhodip. mukheres@anisbank,com)

Date: 06/10,/2023 Marme and Signature af Intesnm Resolution Profacsional by way of sale, lease or othenwise without the prior written consent of Indian Overseas Bank. Any person who confravenes or abets Property between 11a,m, i05:30 p.m. an any working day bet 00.10.2023 o 20.10.2023.

Plagca: MNew Delhl Sd/- contravention of the provisions of the Act or Rules shall be liable for imprisonment and! or fine as given under Section 20 of the Act. -

PRASSAN NAVIN KUMAR SINHA Date: 27.09.2023 Authorised O Date and time of 27.10.2023 batwean 11:30 a.m. to 12:30 p.m. for LOT-1 & 27.10.2023 between 12:30 pm to 1:30 pm for
o r:g‘f‘%‘]“ 1@%%2?22?;?%?1?; Pta;; \eai Dalhi PR n':ursaas E‘:: : g-auction LOT-2 with unlimited extensicn of five minuteseach in the event of bids placed in the Last five minutes.
d sIF=NLL = R : - - : ;
Bid Increment Amount | Rs. 50,000 - [Rupees Fifty Thousand Only) & in such Multiples
Encumbrances Known to the Bank | Mot Known
- - - - Mote: The borrowenguarantorsimortgagors are given 15 days’ Motice to repay the total dues with further interast and other charges
within 15 days from the date of Publication of this Notice as per provisions under the Rules 8 and 9 of Securily Interest (Enforcement)
¢$ ChOIamandaIam anEStment and Flnance Company lelted Rube 2002, failing which the properties shall be sold as perschedule mentioned in this Nofice.
-% ‘ :hola Corporate Office: ™ CHOLA CREST " C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai - ForAny ﬂ“m“mﬂ:é; ;:Ja:;_mj:ﬁ;—:““' W'P;Tﬂ::fﬂ.“@“““"h“m'
& ) T 600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110 ey T — ;hepmwﬁeswi"hEmldh%:ﬂiﬂmﬁnn-HWh hankﬁﬂﬂiﬂpm;d Eerl'ﬂﬂi"lmmﬂerwﬁ Pmﬂmﬂm;nmmmwmm
] L] ¥ L] L] . - =" - “ ] o L] = =
Enter a better "'ﬁ‘ 005 Contact No: Mr.. Vinay Kumar Gautam, Mob.No. 8287233717 {Auction Tiger) Ahmedabad under the supervision of the Bank's Authorized officer in conducting the online auction. 2. Bidding would be aniy
through “Online Electronic Bidding” process through Auction sale the website hitps:ifaxisbank.auctiontigernet!  akso on Auction Tiger mobile
_ _ E-AUCTION SALE NOTI(_:_E FQR SALE OF IMMO_VABLE_PRO_PERTIES _ app on dates mentioned above wilth wilimited auto extension of & memute each. 3 Sale i slricily subsact Lo the tenms &-_::ml:liljnm incorporabed in
E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, this notice and tha prescribed Tender Document. The Tender Document dascribing the tarme & condicns of sale forming parl of this sale notice
- ; : miay ke downloaded (rom the e-tuchion wabsiba or may be cobacled froem al the above meanboned addnass wilh prios inbmakan b the Authansed
2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002, Officer from 09.10.2023 to 20.10.2023 in between 11 am to 5:30 pm, except on Saturday, Sunday and Bank Holdays. 4, Inspection of the
: . : [ | : - . ] . property will be offered on a mulually agraed dale and Bme. Inspection of nalevant documents available with the Bank will be offered with prior
Notice is hereby given to the pupllc in general EIII'IIE| in p.?rtn:ular to t.hE Elurrn'ml.rer / Co-Borrower/ Mortgagor (s) f:hat the below described 1mmmlrable properties appointment. 5. The intending purchasars shall submit the EMD ameount mentionsd hersinabave via Demand Draft in favour of 'Axis Bank Ltd.'
mortgaged to the Secured Creditor, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment and payabie at Noldal Agra at the address mentioned above latest by 25.10.2023 by 5:00 pm. The intending purchasar shall alsa submit along with the
: S ; - . P - offer {i) Full name of the bidder {i) Copy of PAN Card (iil) Active Mobile Mumber (i) Email Address and {v) Address prood, Full name of the bigder
Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited. The Secured Assets will be sold Address & Contact No. & E-mail 1D should be mentioned at the back of the demand dratt (EMO).  Bids submitted otherwise than in the format
on "As is where is”, "Asis what is”, and "Whatever there is” basis through E-Auction. prescribed in the portal shad not be efigible for consideration. Detail of bidder (KY'C documents i.e. photo 10 prood, FAN Card and addrass proof & E-
, : ; ; 2 ; . imail 1D} in a sealed envalope and EMD i 1o be Submitted o Bank Office addrass - either [1) Structured Assets Group, Plot <14, Tower 4, 4th
It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/ Floor, Sector 128, Noida (U.P)-201304 OR (2) Axis Bank Limited,. Anupam Plaza, Sanjay Place, Agra - 262002 (UP). 6. Plsasa nots that
| = 3 intzrested purchasars shall ba parmitbad o paicipate and bid in 1he e-auchon only if EMD amaunl has bean recened by the Bank slang wilh the

Is.N. Account No. and Name of borrower, ::I:Ef;:x::: Descriptions of the Reserve Price, Earnest|  E-Auction Date and documents and in the manner menfioned in point 5 hersinabiove, 7, After the submission of EMD, the bidders shall not be allowed to withdraw the

co- borrower, Mortgagors ! i P Monev De it B Time, EMD Bid form=sEMD. 8. Eligible bidders wha have duly complied with requiremenis in pomt 5 hereinabove shail be contacied and provided with Uses 1D
g a9 Notice U/s 13(2)| property /Properties B’-'._IE:;:!I'r s t Subimisai : Last Dat and Password for participating and submitfing bids in the e-auction portal. Sealed Bids can be submitted onling through the portal in the format
| - | - Id incremen ubmission Las e availabde at hitps:/faxishark. auctiontiger.net’ 9. Please note that intending bidders may avall training for oréne bidding from M. @ Procurement
1. Loan Account Nos.XOHEELDOOOO1625672 04-02-2022 Property All That Piece And Parcel Of The| Amount (In Rs.) Inspection Date Technologies. Lid., 4-501, Wall Sirest - 2, Opp. Orient Club, Near Gujarat College, Ellis Eridge, Ahmedabad-380006, Gujarat.; 079-40230
/1. RAKESH NAGPAL RS.2,01,35,280.90/- | Property Bearing No, 1809 Area Measuring| - 810/811/804/: Contact Parsons: Hardik Gauswami or Akash Khare on Mobile Nos: 9265562821 | 9833398547 | 6351896832 or email:
2. RISHAB NAGPAL [Ty P 180 So.mitrs{215 So.yds) Block -c In The| Rs.1,40,00,000/ 26.10.2023 maharashtra@Auctiontiger.net | hardik@auctiontiger.net or Landline Nos. 079 61200 594 | 588 | 550/ 587 / 554, 10. Avclion will be
3. NEERU NAGPAL Residential Colony Known As Sushant Lok,  Rs.14,00,000/ - at 11.00 a.m to 1:00 p.m conductad onling on the website hitps:ilaxisbank.auctiontiger.nat on 27,10.2023 between 11:30 a.m. to 12:30 p.m. for LOT-1 & on 27.10.2023

All abowve At: 3515, Ground Flocr, East Patel Magar, SYMBOLIC ; E S ok | . . 3 i nsion of e mi in A4 of hids ol im e kasd e mi The hi
! Phase-1 Sitauted In And Around Village| between 1230 pm to 1:30 pm for LOT-2 with auto-extension of five minwies each in the event of bigs placed in the kst five minutes. The bidder|s)
e ti-L 1000 o ; Sarhaul, Sukhrall, Chakkarpur. Silokhara Rs.1,00,000/- 25.10.2023, 10.00 may improve: histheir offer(s) by way of inter say bidding among the bidders. The inter s& bidding shall commence at the amount urhigheﬂ_bid
Also At 4 A/3, Dld Rajender Magarnew Delhi-110060 o . rPLE am to 5.00p.m received via sealed bids. The bidder may improve their offer in multiple of the amaounts mentioned undes the column “Bid Increment Amaunt’. In
Also At C-1809, Sushant Lok Phase-1, Gurgaon, Haryana-122009 And Kanhai, Tehsil And District Gurgaon, As per appointment case bid is placed i the last 5 minutes ofthe cosing tme of the e-Auction, the clesing time will automatically get extended for 5 minutes, The bidder
Haryana Which Is Bounded As Under East - wha submits the highest bid armaundt (not balow the Reseree Price) on closure of e-Auction process shall be dectared as Successful Bidder and a
C-1810, West = C-1808, Morth = {-17498, cormminicaton 1o that effect will be issued through elecironic mode which shall be subject b approval by the Authorsed Cfficer’ Secured Craditar
South — Road 11. The Authorised Officer reserves the right b accept or rejact anyor all the offarsfds or adjcurn, postpane or canced the auction sale wilhoul
assigning any reasan theraaf. 12, The unsuccessid bidders may conlact tha Aulhorsad Cificar of the Bank {0 codact the EMD amount which will
1. All Interested participants / bidders are requested to visit the website https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction- be refumed without interest fo them in due course of fime from the date of ihe auction, 13. The Successful Purchaser(s) shall deposit 25% of the
: . e - : ¥ amaunt of sale price, after adjusting the EMD already paid, immediately i.e. an the same day or next working day, failing which the EMD shall be
notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030), Ms.Procura247, (Contact forfedted without any prior nofice, The balance 75% of the sale price is payable within fifieen days from the date of confirmation of sale by the
. i - . com el Authorsed Officer or such extended period [8s may be agreed between the Succassful Purchaser and the Bank, in any case not excesding 3
Person: Karan Hm:!" 70167 16557 hara‘nlﬁ'prm:ureldi:.tfum Apurva Patel:91061 96864-apurva@procure247. Alpesh Borisa alpesh@lprucurehlld?.mm montha]. In case of failure to deposit the balance amaount within the prescrbed peniod mentioned above, same shall be dealt in accordance with the
2. For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https: / /fwww.cholamandalam.com/auction-notices to take terms of the tender document, 14, The Borrower'GuarantorMortgagor are hereby put to notice in terms of rule 6(2) and rule 8(6) of Security
rti cti Interest (Enforcement) Rufes, 2002 that the Secuned ! aforensenboned Assets would be sold in accordance with this Motice, in case the amount
part in e-auction. aulstanding as par thadamand nolica manbioned abavea i nol fully repaid. 15, All changes for convayancs, stamp duly, registration charges and all
THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002 faxes el &5 applicable shiall ba bame by the successiul bidder anly. Any Stalulary and alher dues payable and Sua on e proparty includng but
£ . e nat limiked ko the society duas shall have fo be boma by the Purchasar. The parson|s) intareslad shall make hisithair awn indapenden anguiries as
Place: DELHI, NCR Date : 05-10-2023 Sd/- Authorised Officer Cholamandalam Investment and Finance Company Limited {othe fifle of the property and all duesiclaims against the propery. 18, The successful bidder should bear the charges/Tees payabile for conveyance
stech as Stamp Duly Registrafion Fess, incidental expensas eic. as apphcable as parfaw, 17, Nothing in this notice consfitubes or will be deemead 1o
constitute any commitment ar representation on the part of the Bank to sall the above propertyfies, Bank [ Authorzed Officer reserves the right 1o
cancel the sale for 2oy reason it may deem fit or even without assigning any reason and such cancallation shall not be called in question by the
bidders. 18. In additicn to the sale consideration, it shall be the responsibility of the sweecessful biddes to pay all apphicable taxes, levies & duties, and
bark shad nol take any ragponsibdity for the sarme. 19, This publication i also FIFTEEN DAY'S nolice to the above bormowess iguaranions
imorigagors 1o the advanca. M. Encumbrances, il any ather than Bank's kaan and manhonad above are nal known b Bank. 21, In casa the
salaauchion is pastpaned!laiad lor wanl of bidis) of an amaunt nat less than réserve price, lhe Bank rasanves lhe nghl 1o bid and acquire the
T H E ¥ proparty in acoordance with Securilisabion and Reconstructon of Financial Assels and Enfarcement of Security Interest Act, 2002 2. Sals
b - " 4 Ceriificate imder SARFAES| Act shall be execuied in favour of the successful purchaser anly afier the payment of the: entire bid amaount ard ather
n q qu e ; chargesifany. 3. Special instruction & caution: Bidding in the last mnutes/seconds should be avpided by the bidders in their own interest. Naither
» an'y Az bank nor ihe service provider will be responsible for any lapsesifadure (inemet failure, power failure ic.} on the part of the vendor in such
cases. Inorder toward off such contingent situation, the bidders are requested io make all ihe necessary arrangementsialtematives such as back -
L up power supply and whatever efse required 5o thal they are able to circunmvent such situation and are able to participate in the auciion successtully.
| e T : Mote; The Autharized officer resenves the right fo aceept or rgject any bid or bids or to postpone or cancel the salefauction without zssigning any

[ ] reason thersof

Date: 05.10.2023 Place: Agra Authorized Officer, [Axis Bank Lid.)

imancakanEss. com

fi-nanci“.ep..in ..

New Delhi 9
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..confined from previous page.
:Er. No.of | Number %io Total Mo. %to Propor Allocation Ration Serial Mumber of % to | Total No. | % to |Surplus! || The Board of Directors of our Company at s meeting held on Tuesday, October 3. 2023 has faken on record the basis of allotment of Equity Shares approved by the Designatad Stock
|No| Shares of  total of Shares total| tionate per Applicant of Numberof | successful | tolal | of shares | total | Deficit || Exchange, being NSE and has allotied the Equity Shares to various successful applicants. The Allatment Advice Cum Refund Intimation will be dispatched to the address of the
applied for | applic | applied shares | allottees | Qualifying |  applicants allocated/ (14)47) || investors as registered with the depositories. Further, instructions to the SCSBs have been dispatched! mailed for unblocking of funds and transfer to the Public Issue Ascount on or
{Category | ations in each available | to applicants | (after rounding) alloted about Tuesday, October 03, 2023, In case the same is not received within ten days, investers may contact the Registrar o the Issue ai the address given below. The Equity Shares
- _?55_5:'__ if'?_*f"”e_ﬂ_; __::ajtg-g'::_r_y__ | | applucants | | | | | || allocated io successiul applicants are being credited to their beneficiary accounts subject to validation of the acoount details with the depositories concerned. The company is in process
(1) (2) (3) {4) {3 {6} M Before After {10) 1) (12) (13) (14) (13) {16) of obtaining the fksting and trading approval from NSE and the trading of the Equity Shares is expecied to commance On or about Thureday, Octobaer 05,2023,
| Ht;l:'lsrg ; Hn::fnf;rg Mote: All capitalized terms used and not defined herein shall have the respactive meanings assigned Lo them in the Prospecius dated September 28 2023 filed with the Registrar of
|45 342000 | 1 |08 342000 | 185 22497 | 22492 | 24000 | 1 | 1 | 1 086 | 24000 | 197 | 1508 || “ompanies, Bengaluru (Rel7),
|46 | 360,000 | 1 [048] 360,000 [ 185 23676 | 23676 | 24000 | 1 | 1| 1 | 066 | 24000 | 197 | 324 | INVESTOR PLEASE NOTE
147 375000 [ 1 [048] 375000 | 203] 24862 | 24862 | 24000 [ 1 | 1| 1 066 | 24000 | 187 | 862 || The details ofthe allotment macie have been hosted on the website of the Registrar to the lssue, Bigshare Services Private Limited atwebsite: www.bigsharconline.com.
iﬂ #EECI:IIEI | _3 _,D'_EEE 12?‘?":":":'593 B“HE' .E'-E-:!].1E-.32.1§ E]"I:lﬂri] | 1 1 | | ,3, | ,1'98 | E‘IEHJ[I | E',ﬁ?, ,'3']‘,*9 || A fufure comespondence in this regard may kindly be addressed to the Registrar to the [sswe quoding full name of the First/ Sole Bidder Serial number of the ASBA foom. number of
|49 | 426000 | | 0| | 0| _ | d00¢ |1 | 3] L | 0| 3000 | 024 3000 | Equity Shares bid for, Bidder DP ID, Client ID, PAN, date of submission of the Bid cum Application Form, addrass of the Bidder, the name and address of the Designated Intermadiary
EE_IZ_I_ -iEEIl.’.'FEID _ 1 I]*IE 459-:][”] 245‘ _EDZ?_E?? _ SIHE? EDDL'IEI | 1 1 _ 1_ _ EIEE _ SIZIEHJIII _ 24? 1-5? || where he Bid curn Application Form was submitted by the Bidder and copy of the Acknowledgment Slip received from the Designated Intermediary and paymend details at the address
|51 | 5.10,000 1 0.18| 510,000 | 2.76| 33541 | 33,541 | 33000 |1 1 1 0.66 | 33000 | 271 | -541 || givenbelow:
|52 639,000 | 1 [0.1B| 639,000 | 346] 42024 | 42024 | 42000 | 1 | 1 | 1 | 0BG | 42000 | 346 | -4 |
(53] 6B0000 | 1 [ 0.8 G60000 | 358) 43406 | 43406 | 42000 | 1 | 1| 1 | 066 | 42000 | 346 | -1408 |
|54 BETO00 | 1 |08 687000 | 3.72| 45181 | 45181 | 45000 | 1 | 1 | 1 | 066 | 45000 | 37 | -1B1
|55 1065000 | 1 | 0.98] 1065000 577| 70041 | 70041 | 68000 | 1 | 1 | 1 | 086 | 69000 | 568 -1041 |
1561371000 | 1 [0.18] 1371000 743] 00165 | 0065 | G0000 | 1 | 1| 1 | 0BG | o0000 | 742 | -165
157 [ 1560000 | 1 | 0.18] 1580000 | 8.46] 1,02,595 | 1,02,595 | 1,02000 [ 1 | 1| K | 066 | 102000 | 841 595 |

| Grand Total 532 | 100 1,84,29,000 100 | 12,12, uuu i ' 151 | 100 | 1212000 100 | O

+ Allocation to Qualified |I15|ltutll:ll‘li|| Buyers (After Technical Hajeclmnsh The Basis of Allobment to Duallfed Institutional Buyers, at the issue price of T 47, I}l:l per Equity Share,
was finalized in conswitation with MSE. The cateqory was subscribed by 1.02 times. The tofal number of shares alloted inthis category is 16,714,000 Equaty Shares fo 5 successful
applicants.

The category wise details of the Basis of Allotment are as under:

BASIS DF ALLD-GATIDH Eluaﬂﬁ-un‘ tnsutuﬂnnal Euyars Mutual Fund E Others

BIGSHARE SERVICES PRIVATE LIMITED
Address: 56-2 Gth Pinnace Business Park, Mahakali Caves Road, neod to Ahara Cantre, Andher East, Mumbai- 400053, Maharashira, India
Tel. No.; +91 22 6263 8200; Fax: +91 - 22 - 6263 8299; Website: www.bigshareonling.com; Email: ipo@bigsharsonline.com; CIN: LI9S99aMH1894PTCOTE534;
Contact Person: Mr. Babu Rapheal C; SEBI Regn. No.: INRGD0001335

O behalf of Boand of Cireciors

'St Mo.of |Number |%to| TotalNo. %to| Propor |  Allocation | Ration | Serial | Numberof | %fo | Total No. | %to | Surpusi| Heslaka Toxbrniogis s

No| Shares of total of Shares total tionate per Applicant of Mumber of gsuccessful | total | ofshares | tofal | Deficit Sd-

applied for| applic applied | shares allottees | Qualifying | applicants allocated! (14)47) || Ftace - Bengaluru, Kamataka AF N MACE

(Category | ations | in each available | to | applicants | (after rounding) alloted Date : Cctober 04, 2023 Chairman and Managing Director

| | wise) received | category | . . applicants, . , , , , || THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKENTO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

1) (2} (3) (4) (=) (6) {7} Before | After (10} (1) (12) (13) (14) (15) (16} PROSPECTS OF NEWJAISATECHNOLOGIES LIMITED. _

H‘;’#‘E‘“ : H‘::;f“f;;‘“ Disclaimer: NewJaisa Technologies Limitad has filad the Prospectus with the RoC on Septamber 29,2023 and thareafter with SEBI and the Stock Exchanges. The Prospecius is

i i i i i i T i i i i 1| available on the webszite of SME Platform of NSE at hitps:wwwonseindia cormd and on the websites of the BRELM, Indoriant Financial Sarvices Limited at wwaindosiant.in. Investors

; - ; :;ﬁ - ; - jg - l;;gﬂg :5955# 1 T; z;; ; ; ﬁ; f ; :: ﬁ — : :: - ; ig — 1 ::: ﬁ ;59;5 - _;EJ +| should note that investrent in Equity Shares involves a high degree of risk and for details relating to the same, please see “Risk Factors” beginning on page 29 of the Prospectus, The

Erfes Lovmemhoe L piwn pode ) JRLRS L L et : il .. L 27| Equily Shares have nol besen and will not be registerad under the U5, Securities Act of 1933, as amended (ihe "Securities Act') or any state securities kaws in the United States, and

4 | 2.25,000 | 1 | 20 | 2,25,000 | 13'“: 2'21'29'5 2 21 298 | E.EE,EIGEI | 1 1 | 1 20 | 2'22":':':' | 13_'?_5 | 7-'|:|_2 || unless soregisiered, and may nof be offered or sobd withan the United Stafes, except pursuani io an exemption from, oriv a transachion not subject to, the registration requirements of the

_ 4 | 848,000 . 1 . 20 | 8.48,000 _ 5”3‘; 5-35-'3'31 . 8,395,031 | 8,34,000 _ 1 1 . 1 . 20 . 8,34,000 . 51-E'T. -1031 || Securities Act and in accordance with any applicable U.S. state secunties laws. The Equity Shares are being offered and sold outside the United States in ‘offshore transactions’ in
| Grand Total 5 | 100 | 16,41,000 100  16,14,000 | 3 | 100 | 16,14,000 | 100 | 0 || refiance on Regulation under the Securities Act and the applicabile laws of each jurisdiction where such offers and sales are made. There will be ne public offering in the United States,
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- fincare

¥ Small Finance Bank | Ahmadabad - 380006, Gujarat, www.fincarebank.com
LOAN AGAINST GOLD - AUCTION NOTICE ON "AS IS WHERE IS" BASIS

The below mentioned borrower/s have been issued notices to pay their
outstanding amounts towards the lpan against gold facilities availed from
Fincare Small Finance Bank Ltd ("Bank"). Since the borrower/s has/have
failed to repay his/their dues, we are constrained to conduct an auction
of pledged gold tems/articles on 12 October 2023 between 11:00 AM -
03:00 PM (Time) at below mentioned branches according to the mods
specified therein. In case of deceased borrowers, all conditions will be
applicable to legal heirs. Please note that in the event of failure of the above
auction, the bank reserves its nght to conduct another auction without prior
intimation,
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E-Auction Branch Details (E-auction will be conducted by using Weblink
hitps://gold.samil.in)

FARIDABAD - AC NAGAR - 23660000511858, 23660000888627,
23660000927685 | GURUGRAM - SECTOR 10 - 23660000369884

Note: The auction is subject to cartain tarms and conditions mertianed in the bed form,

CIN: Le02210L2001PLC112167

Reg Address: 5048, 5th Floor, Jyoti Shikhar Tower, District Cenfre,
Janakpuri, New Delhi-110058 | Phone No. 0124-4702300
Email: cs@ritcologistics.com | Website: www.ritcologistics.com

Thig i o inform thal the Extra Ordirary Ganeral meating (EGM) of Ritco Logisties Limitad [the
Campany’) will be conwvaned theough Video ConfarenceVC)l other audio viswal means
('O at 01200 P, (IST) on Thureday, October 26, 2023 without physical presence of the
members at the venue in compliance with the applicable provisions of the Companies Act 2013
and the rules made thereunder, read with General Circular No. 2002020 dated May 52020,
Circular Mo, 022022 dated May 5, 2022 issued by the Ministry of Corporate Affairs 'MCA
Circulars') and Circular dated May 13, 2022 issued by the Securities and Exchange Board of
Indial"3EEI Circular’) which also has allowed listed entiies to send their Annual Report in
electronic mode (collectively refemad 1o as Circulars), The venue of the said mesding shall be
desmed o be the Regisiered Office of the Company &t S08, Sth Floor, Jyoli Shikinar Tower,
Disirict Cenire Janakpuri, Mew Delhi- 110053
Members may further nate that in pursuance of above stated circulars and alsa i furtherance of
Go-Green iniliative of the government, the Notice of Exira Qrdinary Genearal Maating will be seni
electronically ondy to thosa Members whose e-mail addressas ara registared wilh the Regssirar
& Transfar Agents| Registrar')y Depository Participants [DPs'), as the case may ba. Members
can atland and parlicipate in the EGM through the WEIOAYM Tacility anly, the details of which will
be providad by the Company in the Mobice of the Meeting. Members altending the Maeling
through VE OANM shall be countad for the purpose of reckoning the quorurm under Seclion 103
of the Comganies Act, 2013
Pursuant to Secton 21 of the Companies Act, 2013, the Reqlster of Members and Share
Transfer Books of the Company will remain closed from Friday, 20th October, 2023 to Thursday,
26th Ociober, 2023 (both days inclusive) for the purpose of Extra Ordinary General Meseting
Members may alzo note that the Company will b2 availing e-woting sandces of Link Intime India
Pt Ltd to enable its Members 1o cast thesr vate on resciutions set forth in the Mofice of the EGM.
The Company has fiwed Thursday, 15h October, 2023 as the "cut -off date” for deterrmining the
eligibility of the members to vole by remoie e-voling or e-voling during the EGM.
Members may note that the remote e-wating period shall commence on Monday, 23nd Cehober,
2023 (300 A M) (15T ) and end on Wednesday, 25h October, 20232 (5:00 FM.) (I5T)
Additionally, the Company will be prowiding e-voling system for casting vabe during the
EGM,

Registration of E-Mail Addresses
Members who hawe not yet regisierad their e-mail addresses are requested o foliow the
process mentioned below for registering theire-mail addresses bo receve the Notice ofthe EGM
electranically, and bo recenved logn 10 and password for remode e-Voling;
1. In case of shares held in demal mode, pleasa pravide DPID-CLID (16 Dion DPID + CLID or 16
Digit beneficiary [D), Mame, chant masier ar copy of consolidated account statement, PAN [sell-
altestad scanned capy of PAN card), Aadhar (sell-alfested scanned copy of Aadhar Card) 1o
csintcolagistics. com
You may furherwnte o he Company on csi@ritcologistics.com
Mambars may note thal B detailed procedure lor remols e-voling | e-voling during the EGM =
also mentioned in the notice of EGM. The Motice of the EGM will also be available on the
Caompany's wabsite Le. wwaritcologstics.com, websites of the Stock Exchanges where the
shares of the Company are lisled, i.e. BSE Limited and National Stock Exchange of India
Limited, aiwww.bsaindia.com and wew.nseinda com respectively.
The above information i being izswed for the informiation and benafit of all the members of the
Company ard iz in compliance with the MCA Circulars and the SEBI Crculars issued from fime
txfime

Faor Ritco Logistics Limited
Date: 0512023 & ql-
Place: Delhi Gitika Arora

Company Secretary & Compliance Officer

: IBE|NPE-0002/PA- r}.'?_uzz 23:;5,?‘?'0' wihich is made available before the commencement of auction.
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PUBLIC NOTICE- EXTRA ORDINARY GENERAL MEETING
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Registered Office: 6" Floor, Sea Braeze Building, A, M. Road, Prabhadew, Mumbai - 400 025,

© | quant Mutual Fund
quant oo

Tel.: +91 22 6295 5000 E-mail: help.investor@quantin Website: www.quantmutual.com

NOTICE CUM ADDENDUM NO. 18/2023

Disclosure for hosting Half Yearly Portfolio of schemes of guant Mutual Fund

NOTICE is hereby given to all investor(s) / Unit holder(s) of guant Mutual Fund ("the Fund”) that in accordance with Regulation
59 (A) of Securities and Exchange Board of India (Mutual Funds) Reqgulations, 1996 and read with SEBI Circular no. SEBI/
HO/IMD/DF2/CIR/P/2018/92 dated June 05, 2018, the half yearly portfolio for the period ended September 30, 2023 has
been hosted on the website www. quantmutual.com and AMFI website viz. www.amfiindia.com.

Investors can request for physical / soft copy of the Half Yearly Portfolio for the period ended September 30, 2023 through

any of the following means:

1. Email: help.investor@quant.in;
2. Call on 022-6295 5000;

3. Letler: Write a request letter to KFin Technologies Limited, al Karvy Selenium, Tower-B, Plot No. 31 & 32, Financial
District, Nankramguda, Serilingampally Mandal, Hyderabad - 500032.

Such copies shall be provided to the unit holders free of costs.

Place : Mumbai
Date :04.10.2023

For quant Money Managers Limited
Sd/-
Authorised Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
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